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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE BENCH AT CHENNAI
ORIGINAL APPLICATION NO. 125/2024

IN THE MATTER OF:
Harish Tholar ...APPLICANT

Versus
State of Karnataka and Others ...RESPONDENTS

REPORT ON BEHALF OF RESPONDENT NO. 6 (DEPUTY
COMMISSIONER, UDUPI) IN COMPLIANCE OF ORDER DATED
02.12.2025

MOST RESPECTFULLY SHOWETH:

1. That the instant report is being filed in compliance with the order
dated 12.2015 passed by this Hon’ble Tribunal in the instant Original

Application.

2. Events/Action Taken Prior to filing of the Original Application —
It is submitted that the Commissioner, Hindu Religious Institutions &
Charitable Endowments Department, Bengaluru, had requested the
Managing Director, Karnataka Urban Water Supply & Drainage Board
(KUWS&DB) to prepare and submit an estimate for providing an
Underground Drainage (UGD) scheme for Kollur Temple and the
surrounding town. Pursuant to the said request, a Detailed Project
Report (DPR) for providing the UGD scheme to Kollur Temple and

town was prepared and submitted, for which administrative approval




was accorded on 26.06.2015 and technical sanction were accorded

on 23.07.2015.

Owing to the non-availability of land for the construction of a 1.45
MLD capacity Aerated Lagoon-type Sewage Treatment Plant (STP),
it was decided to adopt an .advanced technology STP requiring less
land. This decision was taken during the meeting convened by the

Deputy Commissioner, Udupi District, on 01.09.2016.

The UGD scheme was commissioned on 19.06.2020, and the
operation and maintenance of the scheme commenced with effect

from 01.07.2020.

The said Sewage Treatment Plant (STP) was inspected by the
Regional Senior Environmental Officer, Karnataka State Pollution
Control Board (KSPCB), Mangaluru, on 30.07.2021. During the
inspection, the following observatioﬁs were made:

e The STP was found to be in operation at the time of inspection
without a valid consent from the Board.

e No sewage effluent was found to be entering the STP during the
inspection.

e It was observed that fresh water, likely rainwater, was being
pumped into the STP.

e Although all aeration tanks were operational, no bacterial culture

was found in any of the aeration tanks.



e The flow meter inétalled at the STP was not functioning at the time
of inspection.

e Upon enquiry, it was ascertained that rainwater was entering the
UGD network due to certain gaps, which required rectification.

e The KSPCB had thereafter taken requisite action and issued a
notice to the Karnataka urban Water supply and Drainage Board
(KUWS&DB) on 07.08.2021

e |t is also observed that the temple authorities have obtained the
CFE (Consent for establishment) for sewage treatment plant of
capacity 1.45MLD from Karnataka State Pollution control board on
27.09.2021

The Karnataka State Pollution Control Board (KSPCB) conducted

inspections of the concerned area and the Sewage Treatment Plant

(STP) on 25.04.2023. Pursuant thereto, a notice was issued to the

Temple Authorities on 28.04.2023, directing them to take necessary

measures to rectify and ensure the proper functioning of the STP in

accordance with KSPCB norms. Further, a notice was issued to the

Panchayat Development Officer on 04.05.2023, directing completion

of 100% connectivity of individual houses to the Underground

Drainage (UGD) network.

Action Taken During the pendency of the instant Original
Application

In the meanwhile, the instant Original Application came to be filed

before this Hon’ble Tribunal seeking directions to prevent commercial




establishments, including lodges and hotels in and around the
Mookambika Temple, Kollur, from discharging sewage and sullage

water into the Agnitheertha and Sowparnika Rivers.

By way of order dated 18.04.2024, this Hon’ble Tribunal directed the
Deputy Commissioner to file a report after examining the allegations
made in the application. In compliance with the same, a spot
inspection report was filed on 03.10.2024 by the then Deputy

Commissioner.

Thereafter, the first meeting under the Chairmanship of the Deputy
Commissioner, Udupi District, was convened on 15.06.2024 during
which the following points pertaining to the Underground Drainage
(UGD) network and the Sewage Treatment Plant (STP) were
discussed:

e The Panchayat Development Officer, Kollur Panchayat, informed
that there is no existing instance of the Panchayat maintaining an
Underground Drainage (UGD) network and that the Panchayat
does not have adequate technical staff, making it difficult to

maintain the UGD network;

e The Executive Officer, Kollur, stated that the UGD network could
be maintained by the Panchayat, while the manholes, main
sewer lines, and wet well could be maintained by the Temple

Authorities;



e The Deputy Commissioner, Udupi District, directed that all repair
works relating to the UGD network and the Sewage Treatment
Plant (STP) be completed before September 2024 and thereafter
handed over to the Temple Authorities and Kollur Panchayat for
future maintenance. It was further directed that the maintenance
may be outsourced based on a Memorandum of Understanding

(MOU) entered into with the concerned agencies;

e The Karnataka State Pollution Control Board (KSPCB) was
directed to carry out a joint inspection of lodges, hotels, and
individual houses, as well as the UGD network, to verify whether

any sewage is being discharged into the river.

10. True Copy of proceedings of meeting dated 15.06.2024 are annexed

herewith as Annexure R-1.

11. As per the direction, the joint inspection was carried out on
28.06.2024 by KSPCB, RO, Udupi, Executive Officer, Sri
Mookambika Temple Kollur, AEE, KUWS & DB , Mangalore Division,
PDO, Kollur. The following was observed therein:

e There was blockage in a manhole behind Narasimhachar’s
residence/house.

e There is no sewer house service connection to Tantrik guest
house, due to which sewage is being discharged into storm
water drain which ultimately joins Sowparnika River.

e An interception diversion channel has been constructed by

Temple authorities from Agnithirtha River up to bathing ghat at



downstream of Sowparnika River. This channel is being used
to convey sewage beyond the bathing ghat during
overflow/maintenance of wet well.

The sewer house service connection coverage is not 100%,
few houses and commercial complexes have not yet been
connected to the UGD network.

Since there is no demand to reuse the treated sewage for
irrigation/industrial purpose, it is being discharged to
Sowparnika River.

The commercial establishments/lodges/hotels are disposing
of solid waste into the UGD system which has led to frequent
blockages of sewer pipeline and manholes. No screening
system is provided at individual service connection.

The pumping machineries installed in the wet well of Kolluru
UGD scheme was not being run to full potential for the past
few months.

The diffuser of bioreactor No-3 was under repair and the STP
was being run with two numbers of Bioreactors. The treated
sewage is being led off to River. The treated sewage is being
led off to River Sowparnika through a pipeline laid for a length
of 600m.

The sewage generated from lodges and hotels were being let
into storm water drains since they were not provided with
sewer house service connections.

A common U-PVC pipeline of 110mm diameter is installed to
the side walls of RCC storm water drains with clamping to
convey sewage penetrated from three of four hotels/lodges to

a common receiving chamber which are in turn connected to



12.

13.

14.

manholes for conveyance of sewage into wet well through
UGD network. The common HSC pipe clamped to the walls of
storm water drain had fallen off its place due to excessive
weight and sewage generated from this main street directly
enters the river through the storm water drain.

e The outfall sewer line is laid across Kashi hole which is
obstructing the flow of water in the river during summer.

True Copy of inspection report dated 28.06.2024 is annexed herewith

as Annexure R-2.

The temple authorities have applied for CFO to Karnataka State
pollution control Board on 07.01.2025, which is currently under

process at KSPCB head office.

Compliance of Order dated 09.07.2025 — In compliance with the
order dated 09.07.2025 passed by this Hon’ble Tribunal, the Deputy
Commissioner constituted the committee vide order dated
16.07.2025 to monitor the effective operation of STP and to prevent
commercial establishments like lodging and hotels in and around the
Mookambika temple, Kollur discharging sewage and sullage water
into the Agnitheertha and Souparnika rivers. The committee consists
of the following officials:

|.  Deputy Commissioner, Udupi District, Udupi —Chairman;




VI.

VII.

VIII.

XI.

Chief Executive officer (CEQO), Zilla Panchayat, Udupi —Vice
Chairman; _

The Regional senior Environmental officer, Mangalore -
Member;

Regional Director, Coastal Regulation Zone, Udupi -Member;
The Executive Engineer, KUWS&DB, Mangalore -Member;
Tahshildar Byndoor, Byndoor Taluk-Member;

Executive Officer —-Byndoor Taluk Panchayat;

Range Forest Officer-Byndoor Division-Member;

Executive Officer, Sri Mookambika Temple Kollur-Member;

Panchayat Development Officer (PDO), Kollur Grama
Panchayat-Member,

Environmental officer —-KSPCB, Regional office, Udupi —
Member secretary.

15. True copy of order dated 16.07.2025 passed by the answering

Respondent is Annexed herewith as Annexure R-3.

16. The 1%t meeting of the committee was held on 19.07.2025 and

following directions were issued:

Directions issued to the PDO, Kollur Panchayat:

e Out of a total of 262 individual houses, 114 houses have been

connected to the Underground Drainage (UGD) system. Similarly,

25 out of 26 hotels and 53 out of 57 lodges have been connected

to the UGD system. The remaining 148 houses are equipped with

septic tanks, and it is stated that there is no discharge of sewage

into the river;



e The PDO, Kollur Panchayat, was directed to ensure that the
remaining houses, lodges, and hotels are connected to the UGD
system at the earliest and to create awareness among the

stakeholders regarding the importance of such connection;

e The PDO was further directed to cancel the trade licenses issued
by the Panchayat to those establishments which have failed to

connect to the UGD network;

e The PDO was also directed to ensure that no waste other than
sewage, including plastic and other solid waste, is allowed to enter
the Sewage Treatment Plant (STP). Necessary arrangements
were directed to be made by the stakeholders in coordination with

the PDO to monitor and ensure compliance with the same.

Directions to the KUWS& DB, Mangalore Division
o To repair the bar screen and grit chamber and to ensure that the
entry of plastic and other solid waste into the Sewage Treatment

Plant (STP) is effectively prevented.

o To install a Diesel Generator (DG) set at the wet well in order to

avoid overflow from the STP into the river during power outages.

e To install a sufficient number of pumps at the wet well to ensure

uninterrupted and efficient operation.

o To prevent the entry of plastic waste and rainwater into the STP by

providing necessary screening and control mechanisms at the
inlet of the STP.



17.

18.

e To ensure that there is no overflow from any manhole at any point

of time.

e Not to discharge treated sewage into the river and instead to
dispose of the treated sewage for irrigation and plantation
purposes, in consultation with the Forest Department, for its final

utilization.

e As per the analysis report of the Karnataka State Pollution Control
Board (KSPCB), the treated sewage was found not to be meeting
the standards stipulated by the Board; therefore, necessary
upgradation and/or modification of the STP was directed to ensure

compliance with the prescribed discharge standards.

e To seek assistance from qualified technical personnel to improve
the efficiency of the STP so as to meet the discharge standards
stipulated by the KSPCB.

True Copy of proceedings of meeting dated 19.07.2025 is annexed

herewith as Annexure R-4.

The 2"¥ meeting of the committee was held on 08.08.2025 and

following directions were given to the concerned:

Directions to the PDO, Kollur Panchayat

o A total of 148 individual houses, 1 hotel, and 4 lodges have not yet
been connected to the Underground Drainage (UGD) system. The
Panchayat Development Officer (PDO), Kollur, was directed to

ensure that the remaining houses, lodges, and hotel are connected

10



to the UGD system and to create awareness among the

stakeholders regarding its importance;

The Panchayat was directed to téke action to close commercial

establishments that have failed to connect to the UGD network;

Atime-bound action plan was directed to be prepared for connecting
the remaining individual houses to the UGD system, including

details of the source of expenditure to bear the cost;

No waste, including plastic or other solid waste, should be allowed
to enter the Sewage Treatment Plant (STP). Necessary
arrangements were directed to be made by the stakeholders and
PDO to monitor compliance, along with creating awareness among

all stakeholders;

The UGD network, manholes, and wet well are to be properly
maintained after being handed over by the Sri Mookambika Temple

authorities;

The PDO, Kollur Panchayat, informed that notices have been issued
to all hotels and lodges directing them not to dispose of plastic or

other solid waste into the STP;

Directions issued to the KUWS& DB, Mangalore Division

The Executive Engineer, KUWS& DB, Mangalore Division informed
that there is one Electro mechanical bar screen manual bar screen
in the wet well and cannot install the fine screen due to non-
availability of the space. Hence new Grit chamber and bar screen

and fine screen to be installed;

11



e Install the DG set of capacity 82.5KVA DG set at wet well to avoid

the overflow from the STP to the river during the power cut off time;

e Installed the 3 No’s of 5HP pumps and 2No’s of 25HP pumps at the

wet well;

Following Directions were Issued
e To give time bound commitment for the installation of grit chamber,

bar screen and fine screen;

e To carry out the joint inspection along with Kollur Panchayat to find

out the sources of rain water entry to the UGD network;

e To avoid the entry of plastic waste and rain water entry to the STP

by providing the necessary instruments at the inlet of the STP;
e To avoid the overflow of the manhole at any point of time;

e To submit the time bound action plan to take necessary
upgradation/modification to the STP to meet the discharge

standards stipulated by the Board;

To operate and maintain the 1.5MLD STP.

19. True Copy of proceedings of meeting dated meeting dated

08.08.2025 is annexed herewith as Annexure R-5.

20. The 3rd meeting of the committee was held on 21.01.2026 and

following points were reviewed:



As per the present status, the Panchayat Development Officer
(PDO), Kollur, has taken the following actions with regard to UGD

connections;
57 out of 58 lodges have been connected to the UGD network;
All 26 existing hotels have been connected to the UGD network;

Out of 262 residences falling under the UGD network coverage,
114 residences have been connected. Of the remaining
residences, 27 are presently unoccupied, and 121 have not been
connected due to the geographical topography—i.e., terrain
conditions that do not permit natural gravity flow for sewage.
These residences have individual septic tanks, and there is no

discharge of sewage into the river;

Further, the PDO, Kollur Gram Panchayat, was directed to
explore the possibility of connecting the remaining residences to
the UGD network in the future. Additionally, the PDO was directed
to take appropriate action to prevent the disposal of plastic
sachets and other small plastic waste into the sewage network,
as such waste causes blockage of manholes, choking of motors

at the wet well, and reduces the operational efficiency of the STP;

The Executive Engineer, KUWS& DB has submitted that, the DG
set of 82.5 KVA is installed at the wet well to avoid any over flow
from the wet well during power cut off. Also, all the 5 pumps at
wet well were replaced and at present 3No’s of 5 HP of pump and

2 No's of 25 HP capacity all are working condition.

13



21.

22.

23.

24.

Further, the Executive Engineer, KUWS& DB was directed to take
action for scientific functioning of the STP, in this regard the KUWS &
DB submit the estimates for up gradation of 1.5 MLD capacity MBBR
type STP and also for up gradation of Primary Treatment Unit of wet
well to prevent entry of solid waste matter and submit the design

details with time line commitment.

Details of the Present UGD system and STP —The UGD system to
Kollur Mookambika temple and town is designed as below:

e Base year: 2017 - 0.91MLD
¢ Intermediate year: 2032 - 1.15MLD
e Ultimate year: 2047: 1.50MLD

The scheme was commissioned during the year 2019-20 and at
present the sewage generation per day ranges between 0.70 MLD
on normal days to 1.0MLD on special days (weekends, festivals &
holidays). The capacity of the UGD system is sufficient to cater to the

present and projected demands projected for the year 2047.

However, few machine-holes of the outfall sewer line laid along the
banks of Agnitheeetha River are scoured/eroded by the river water
resulting in entry of the river water into the sewerage system during
floods. There is an increased quantity of sewage during monsoon and

in order to mitigate this, the answering Respondent has approved an

14



25.

estimate amounting to Rs. 26.70 lakhs for repairs and rectification of
outfall sewer line. The temple authorities have deposited the required
amount to KUWSDB. At present, KUWSDB has invited tenders for
taking up the outfall sewer line repair works with a tender period of
90 days. The repair works will be completed before 17.05.2026. Upon
completion of this work, the entry of river water into the sewerage
system will be completely stopped and the UGD system would

function to its designed capacity.

The UGD system has an ultimate capacity of 1.5MLD designed for
the prospective population of the year 2047. The existing system is
sufficient to cater to the present & projected sewage demand and
does not need capacity enhancements in particular. However, the
following works are proposed by the KUWSDB for effective sewage

treatment as per KSPCB norms:

o Improvements works for Primary Treatment Unit (PTU) of Wet-

well for an estimate cost of Rs. 21.70 Lakhs — The estimate is
administratively approved by the DC, Udupi and the temple
authorities have deposited the required amount to KUWSDB.
Tenders for this work is invited by KUWSDB and the work will be
completed before 17.05.2026.

Estimate for repair of outfall sewer line and house service
connections for an estimate cost of Rs. 26.70 lakhs — The

estimate is administratively approved by the answering Respondent

15



and the temple authorities have deposited the required amount to
KUWSDB. Tenders for this work are invited by KUWSDB and the
work will be completed before 17.05.2026. True copy of the tender

related documents are annexed herewith as Annexure R-6.

o Estimate for upgradation of 1.5MLD capacity MBBR type STP
to MBR technology for an estimate cost of Rs. 4.70 Crores —
The estimate is administratively cleared by the answering
Respondent to utilise an amount of Rs. 2.89 Crores available as
savings under the main sanctioned estimate of Rs.19.97 Crores for
providing UGD system to Kollur Mookambika temple and town. The
estimate amounting to Rs.4.70 Crores is submitted to the
Government seeking balance amount of Rs.1.80 Crores from the
Department of Hindu Religious Institutions and Charitable
Endowments. At present, an estimate for upgradation of the 1.5
MLD capacity MBBR type STP with MBR technology amounting to
Rs.4.70 Crores is administratively approved by the Government of
Karnataka order dated 05.02.2026. True copy of government order
dated 05.02.2026 is annexed herewith as Annexure R-7.

26. KUWS&DB has addressed a letter to the Forest Department on
29.01.2026 and has requested to utilize the treated sewage for their
nursery/related purposes. In this regard it is prayed that this Hon'ble
Tribunal may direct to the Forest Department to reutilize the treated

water. True Copy of letter dated 29.01.2026 addressed to the Forest

Department is annexed herewith as Annexure R-8.

16



27.

28.

It is respectfully submitted that it was directed that the Panchayat
Development Officer (PDO), Kollur Panchayat, to create public
awareness regarding the connection of sewage to the existing
Underground Drainage (UGD) network. In compliance, the PDO has
taken appropriate action and submitted a reply. True Copy of Reply
submitted by the PDO, Kollur Panchayat is annexed herewith as

Annexure R-9.

It is prayed that the above information may be taken on record and
this Hon'ble Tribunal may pass such orders as it deems fit in the

instant case, and the answering respondent shall be duty bound to

\

RESPONDENT NO. 6
DEPUTY COMMISSIONER
UDUPI

\
Filed by ( &}c\ N
4 p(’%}
“ DARPAN KM

STANDING COUNSEL
STATE OF KARNATAKA
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Translated Copy of Annexure R-1

Udupi District, Byndoor Taluk, Kollur -
Proceedings of the meeting held on 15-06-2024, under the chairmanship of the
Hon’ble Deputy Commissioner, regarding the Underground Drainage and
Water Supply Schemes implemented from Kollur Sri Mookambika Temple to
Kollur Temple and town, and regarding other related matters.

Officials present in the meeting:

1. Hon’ble Deputy Commissioner, Udupi District, Udupi

2. Assistant Commissioner, Kundapura Sub-Division

3. Executive Engineer, Karnataka Neeravari Nigam and Zilla Panchayat
Division

4. Executive Officer, Sri Mookambika Temple, Kollur

Regional Officer, Karnataka State Pollution Control Board

6. Assistant Executive Engineer, Karnataka Neeravari Nigam and Zilla
Panchayat Division

7. Assistant Executive Engineer, Rural Drinking Water and Sanitation Sub-
Division, Byndoor

8. Chief Executive Officer, Taluk Panchayat, Byndoor

9. Range Forest Officers, Forest Department, Kollur and Byndoor

10.Panchayat Development Officer, Gram Panchayat, Kollur

11.Assistant Executive Officer, Sri Mookambika Temple, Kollur

12.Tahsildar, Byndoor Taluk Office

13.Assistant Engineer, Rural Drinking Water Supply, Udupi

14.Assistant Engineer, Karnataka Neeravari Nigam and Zilla Panchayat
Division

15.Assistant Engineer, RWSS, Byndoor

16.Assistant Engineer, Sri Mookambika Temple, Kollur

17.Deputy Range Forest Officers, Kollur, Goli Hole, Jadkal

18.Survey Supervisors, Assistant Director of Land Records Office

W

All the officials who attended the meeting were welcomed by the Executive
Officer of Sri Mookambika Temple.
The Hon’ble Deputy Commissioner commenced the meeting and discussions
were held on the following subjects.

1) Comprehensive Water Supply Scheme to Kollur Sri Mookambika Temple

and Town:
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The Deputy Commissioner instructed the Executive Engineer, Karnataka
Neeravari Nigam and Zilla Panchayat Division, Mangaluru, who was present
in the meeting, to provide detailed information regarding the water supply scheme
to Kollur Temple and town.

Regarding this, the Executive Engineer informed that, to implement the water
supply scheme for Kollur Temple and town, a revised project estimate of
%24.67 crores had been approved by the Government of Karnataka in June
2015, and later, in May 2019, a revised estimate amounting to ¥33.40 crores had
received administrative approval.

It was further informed that the said scheme was planned by sourcing water from
the Kashi River, and by constructing a check dam across the Kashi River, and
that at the jack well-cum—pump house constructed at the upstream side of the
check dam, two numbers of 30 HP capacity submersible pump sets have been
installed.

Through this, raw water is pumped via a 273.10 mm diameter, 1.28 km length
MS rising main to a 2.50 MLD capacity water treatment plant located at
Kalyanigudde area.

Further, it was stated that within the water treatment plant premises, a 2.50 lakh
litre capacity overhead service reservoir and a 5.00 lakh litre capacity ground-
level service reservoir have been constructed, and that the treated water is
supplied to Kollur Temple and town by laying 12.90 km length of distribution
pipelines, providing 512 house service connections, and that the scheme was
commissioned on 14-01-2019.

From the date of commissioning of the said scheme, including a defects liability
period of 1 year, for a total duration of 3 years, the operation and maintenance
of the scheme is permitted to be carried out as per the original estimate
provision.

Accordingly, in the meeting held on 13-01-2021, under the chairmanship of the
Deputy Commissioner, Udupi District, it was decided to consider the date of
commissioning of the scheme as 01-01-2020, and based on that decision, from
that date up to 31-03-2023, the operation and maintenance of the water supply
system was carried out through the contractor who had executed the scheme, as
implemented by the department. This was informed by the Executive Engineer.

Subsequently, as per the request of the Temple, for a period of one year, for
carrying out the operation and maintenance of the scheme, an estimate amount
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of ¥60.30 lakhs was approved by the Deputy Commissioner, Udupi District,
vide proceedings No. D.C./R.P. 19011(15)65/2022EE-101393 dated 20-12-2022,
and accordingly, the operation and maintenance contract was entrusted to Sri
H. G. Prabhakar (M/s Annapoorneshwari Constructions), Kalasa, and by him,
the scheme has been maintained from 01-04-2023 to 31-03-2024.

It was further informed that, for the next one year operation and maintenance,
an estimate proposal has been submitted to the department, as requested by the
Temple.

However, since Kollur town does not fall under the jurisdiction of any urban
local body, and since Kollur village is located approximately 140 km away
from the division office located in Mangaluru city, and further due to shortage
of staff in the sub-division office, it is difficult to properly carry out the day-to-
day operation and maintenance of the water supply system.

Therefore, the Executive Engineer, while informing the above, has requested
that the water supply scheme be handed over to Sri Temple for future
operation and maintenance.

In this regard, until the scheme is handed over and until the Sri Temple makes
appropriate arrangements to undertake the future operation and
maintenance, the operation and maintenance has been continued by the
department up to June 2024, as informed.

The Deputy Commissioner, Udupi District, instructed that the opinion of Sri
Temple be obtained regarding the handover of the water supply scheme.

Accordingly, the Temple Executive Officers have informed that, after rectifying the
deficiencies / defects existing in the water supply system and after rectification
of other shortcomings, the scheme may be taken over.

The Executive Officers informed that, out of the pump sets installed in the
present jack well, one pump set is in a defective condition and needs to be
rectified.

Regarding this, the Executive Engineer, who spoke, informed that the present
pump has been rectified.
Since silt has accumulated in the jack well, and because water is being stored
in the check dam, it is not possible to operate the pump. It was informed to the
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meeting that the gate of the present check dam has been opened, the silt in the
jack well is being removed, and thereafter the pump will be operated.

The Deputy Commissioner instructed that necessary action be taken
immediately in this regard.

Further, the Executive Officers, while speaking, informed that the filter bed
efficiency of the water treatment plant has reduced, and that the filter media
requires replacement.
The Executive Engineer informed that, since the scheme has been in operation
for 5 years, and since the source of Kashi River originates in the Western
Ghats mountain range and flows directly, due to which the water contains a
high amount of organic matter, the filter media in the water treatment plant
has become mixed, and because the efficiency of the filter media has reduced,
the filter bed media needs to be replaced.

It was further informed that an estimate amount of I12.50 lakhs has already
been prepared for replacement of the filter bed media and submitted to Sri
Temple, and that immediate steps will be taken to replace the filter media as
soon as funds are released.

The Deputy Commissioner immediately accorded approval and instructed the
Executive Officers to release the funds to the department.

The Engineer of Sri Temple, while speaking, informed that no information
has been provided regarding how the stop-log gate of the check dam
constructed under the scheme is to be operated.
Regarding this, the Deputy Commissioner instructed that details be furnished.

The Executive Engineer, while speaking, informed that the operation of the
stop-log gate was examined during the construction stage of the check dam.
However, the said gates are required to be operated only during rectification
of the main gates. Since no such situation has arisen so far, the stop-log gate
has not been operated again, as informed.

The Deputy Commissioner instructed the Executive Engineer to take action to
provide practical training on the operation of the said gates, through the
original contractor of the check dam, before handing over the scheme

The Executive Officers, while speaking, informed that rectification is required
for the flow meter installed at the source of the scheme, the spindle rod of the
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inlet pipe of the jack well, the flocculator, flash mixer, alum mixer,
chlorination plant, the sump tank and overhead tank flow meters, and the
water gauges, and that servicing and rectification must be carried out.

They further informed that, to prevent water seepage occurring at certain
locations of the jack well and the water treatment plant, the internal
electrification requires rectification.
Similarly, the turbidity, conductivity, and pH value measuring instruments in
the laboratory also require rectification.

Regarding this, the Deputy Commissioner sought details from the Executive
Engineer, and it was informed that, since the scheme has been in operation for
S years, during day-to-day operation and maintenance, the above-mentioned
mechanical and electrical components have worn out, that some components
require rectification, that some components require replacement, and that
since no provision was made under annual operation and maintenance for
such rectification, a separate estimate must be prepared, approval obtained,
and the rectification works carried out, as informed.

The Hon’ble Deputy Commissioner instructed that, in connection with the
water supply scheme, the estimate for rectification works required to properly
carry out operation and maintenance of the scheme be thoroughly examined,
prepared accurately, and submitted immediately, and further enquired of the
Executive Engineer as to how much time is required to complete the said
works.

The Executive Engineer informed that a time period of 3 months is required.
The Hon’ble Deputy Commissioner instructed that the estimate be prepared
and submitted in such a manner that no future shortcomings arise in the
scheme during the next ten years, and further instructed the Executive
Officers to follow proper procedure for approval of the said estimate.

The Deputy Commissioner, while seeking details regarding the future operation
and maintenance of the scheme, directed accordingly, and Shri Devalada
Engineer informed that, in the meeting held on 13-01-2021 under the
chairmanship of the Deputy Commissioners of Udupi District, it was decided that,
after completion of the three-year annual operation and maintenance period
permitted as per the scheme tender conditions, the operation and maintenance of
the source structures, raw water conveyance line, and water treatment plant units
shall be carried out by Shri Devalada, and that the operation and maintenance of
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the distribution network shall be carried out by the Gram Panchayat, and that the
Gram Panchayat shall pay Shri Devalada at the rate of Rs. 8.79 per kilo-litre of
water supplied.

After discussion on this matter, as per the resolution of the meeting dated 13-01-
2021, it was decided that the operation and maintenance of the source structures,
raw water conveyance line, and water treatment plant units shall be taken over by
Shri Devalada, and that the related electricity bills shall also be paid by Shri
Devalada, and that the operation and maintenance of the distribution network
shall be carried out by the Gram Panchayat, and that the Gram Panchayat shall
pay Shri Devalada at the rate of Rs. 8.79 per kilo-litre of water supplied.
For this, the Executive Officer of Shri Devalada and the Panchayat Development
Officer of the Gram Panchayat gave their consent.

The Deputy Commissioner instructed that, as already discussed and directed
earlier, after completing all rectification works by the end of September 2024, the
scheme shall be handed over for future operation and maintenance to Shri
Devalada and the Gram Panchayat, Kolluru, and that, until the end of September
2024, the existing contractor who is presently carrying out the operation and
maintenance works shall continue the same in accordance with procedure, and
directed the Assistant Executive Engineer accordingly.

The Assistant Executive Engineer was instructed that, prior to handing over, a
proper Memorandum of Understanding (MoU) shall be prepared with the
Executive Officer and the Panchayat Development Officer, and that the
procedures to be followed for operation and maintenance after handing over shall
also be clearly laid down and implemented.

The Assistant Executive Engineer informed that, for the implementation of the
water supply scheme and for three years of operation and maintenance, an amount
of Rs. 3,204.00 lakhs has been released to the contractor by Shri Devalada.
So far, the total expenditure incurred on all works of the scheme amounts to Rs.
3,252.53 lakhs, and it was informed that a balance amount of Rs. 48.53 lakhs
remains to be paid by Shri Devalada to the contractor.

The Deputy Commissioners instructed the Executive Officers to examine this
matter and take action in accordance with procedure.

Comprehensive Underground Drainage Scheme for Kolluru Sri Mookambika
Temple and Town:
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In the meeting, the Executive Engineer, Karnataka Neeravari Nigam Limited
(KNNL), and UGD Division, Mangaluru, who were present, submitted details
regarding the Underground Drainage Scheme of Kolluru Temple and Town, as
directed by the Deputy Commissioner.

The Executive Engineer, while furnishing information, stated that the Kolluru
Temple and Town Underground Drainage Scheme, with an estimated cost of Rs.
1997.00 lakhs, was approved by Government Order No. KAE/09/MUKA/2015,
Bengaluru, dated 26-06-2015.
Under the said scheme, 410 manholes were constructed, 10.36 km of
underground drainage network was laid, 336 house connections were provided,
and at the confluence point of Souparnika River and Kashihole, a primary
treatment unit along with wet well-cum—-pump house was constructed.
In the wet well-cum—pump house premises, a generator room was constructed,
a 250 mm diameter DI rising main (0.90 km) was laid from the wet well-cum-
pump house, and a 1.50 MLD capacity MBBR model STP was constructed, and
the scheme was commissioned on 19-06-2020.

Further, as per the decision of the meeting held on 13-01-2021 under the
chairmanship of the Deputy Commissioner, Udupi District, the three-year
annual operation and maintenance period of the tender contractor of the
scheme commenced from 01-07-2020 and ended on 30-06-2023.

As requested by Shri Devalada, the estimate for one year operation and
maintenance of the scheme (excluding sewage treatment operations)
amounting to Rs. 47.60 lakhs was approved by the Deputy Commissioner, Udupi
District, vide proceeding No. DC/UD/19011(15)/38/2023E-109087 dated 28-03-
2023, and the work was entrusted to Shri C. M. Najeer, M/s Shan Enterprises,
Mangaluru.

It was informed that the operation and maintenance of the scheme is in
progress and that it is valid up to 18-08-2024.

The Hon’ble Deputy Commissioner, Udupi District, while seeking the opinion of
Shri Devalada regarding the scheme, and the Executive Officers of Sri
Mookambika Temple, Kolluru, informed that the pump sets installed in the wet
well under the scheme are frequently getting damaged, that the sewage
entering the wet well is overflowing through the nearby drain and joining the
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Souparnika River, and that even the STP is not functioning properly, resulting in
sewage entering the river.

Regarding this, the Deputy Commissioner directed the Executive Engineer to
furnish details.
The Executive Engineer, while explaining, stated that five numbers of 5 HP
capacity pump sets have been installed in the wet well under the scheme.
Along with the sewage entering the wet well, solid waste of excessive quantity
is also entering, due to which the pump sets are frequently choking and getting
damaged.

During holiday periods and weekends, sewage inflow is much higher than the
designed capacity, and since it is not possible to pump the accumulated sewage
adequately, sludge accumulation occurs at the bottom of the wet well, and the
pump sets get damaged repeatedly, as informed.

The Hon’ble Deputy Commissioner questioned as to why low-capacity pump
sets were installed under the scheme.
The Executive Engineer, while replying, stated that Kolluru town is a religious
centre, and the quantity of sewage entering the wet well depends on the
number of pilgrims visiting Kolluru and the permanent residents of the town.
At present, during holidays and special festival days, the number of pilgrims
visiting Kolluru far exceeds the average daily population considered in the
original design of the scheme.

He further stated that, while designing the scheme, failure to consider the
population after the next 20 years and the future pilgrim inflow amounts to a
design lapse.

Further, the Executive Engineer stated that during such days, large numbers of
pilgrims stay in hotels and lodges within Kolluru limits, and since the actual
sewage generation exceeds the designed average population, the five numbers
of non-clog submersible sewage pump sets installed in the wet well-cum-pump
house are unable to pump sewage to the STP within the stipulated time,
resulting in the wet well overflowing and sewage flowing through nearby drains
into the Souparnika River.

In such situations, since it is not possible to pump sewage at full capacity, sludge
accumulates at the bottom of the wet well, the suction side of the 5 HP pump
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sets gets blocked, the motors burn out, and sewage overflows from the wet well
into the nearby drain and joins the Souparnika River.

At present, out of the five damaged pump sets, four pump sets have been
repaired, and the discharge of sewage into the Souparnika River has been
stopped, as informed.

Further, during special days / holiday periods, when large numbers of pilgrims
visit the Kolluru temple, to prevent overflow of sewage from the wet well, it is
essential to install one additional higher-capacity pump set.
Accordingly, by removing one of the existing five pump sets and replacing it
with one higher-capacity pump set, pumping of sewage generated during
special days to the STP can be managed.

For a permanent solution, it was stated that one additional 25 HP pump set
needs to be installed, for which an estimate of Rs. 11.00 lakhs has been
prepared and submitted to Shri Devalada.

After discussion, the Deputy Commissioner instructed the Executive Engineer to
prepare and resubmit an estimate for installing two numbers of suitable higher-
capacity pump sets (including standby) instead of one.

The Executive Engineer stated that one manual screen and one mechanical
screen have been installed in the wet well.
During weekends and other holidays, sewage inflow is high, and along with it,
large quantities of solid waste enter, causing problems.

Normally, a manual screen with 20 mm spacing is installed in the wet well.
However, in Kolluru, due to excessive solid waste, the pumps get damaged
frequently.

For proper operation and maintenance of the underground drainage scheme,
solid waste must be prevented at the source from entering the underground
drainage network.

To achieve this, it is necessary to install screens in the chambers constructed at
house connections.
However, it was informed that public / house owners remove the screens,
leading to blockages in house connection chambers, and consequently discharge
sewage along with solid waste directly into the underground drainage network.
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After discussion, the Hon’ble Deputy Commissioner instructed the Panchayat
Development Officer present in the meeting to strictly enforce rules through the
Panchayat, ensuring that house owners install screens and discharge only
sewage into the underground drainage network, and to impose heavy penalties
on those who discharge sewage without screens.

The Executive Engineer further stated that, to prevent solid waste from entering
the wet well and damaging pump sets, it is necessary to install a manual screen
with 10 mm spacing, and also to install a new gate on the inlet pipeline to
remove accumulated solid waste, and directed that a detailed proposal be
prepared and submitted.

The Panchayat Development Officer stated that some house connection pipes
along the main road are undersized, leading to blockages and overflow of
sewage into drains.
The Deputy Commissioner instructed the Executive Engineer to inspect and take
appropriate action.

The Executive Engineer stated that under the scheme, a 1.5 MLD capacity MBBR
STP has been installed, consisting of three units of 0.5 MLD capacity each.
Ten years of operation and maintenance of these units was included in the
scheme, and since four years have already elapsed since commissioning, the
MBBR tank and filter units require servicing/repair.

Already, the filter media of two units has been replaced, and steps are being
taken to replace the diffuser and filter media of the remaining unit, with repair
work in progress, and it was informed that all deficiencies will be rectified
within 15 days.

When the Deputy Commissioner asked for details of bills paid to contractors so
far for operation and maintenance, the Executive Engineer informed that no
bills have been paid till date for operation and maintenance.

The Deputy Commissioner enquired with the Pollution Control Board officials
present regarding the STP.
The Environmental Officer informed that treated sewage from the STP has
already been tested, and that some parameters exceed the prescribed limits of
the Pollution Control Board, and that the STP unit does not possess the CFO
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(Consent for Operation) certificate from the Karnataka State Pollution Control
Board.

The Deputy Commissioner instructed the Executive Engineer to take all
necessary steps to properly operate the STP, ensure that treated sewage meets
the prescribed standards, and to obtain the CFO certificate without fail.

The Deputy Commissioner, while seeking details regarding future operation and
maintenance of the scheme, stated that as per the meeting held on 13-01-2021
under the chairmanship of the Deputy Commissioner, Udupi District, after
completion of the three-year operation and maintenance period, the
underground drainage network shall be maintained by the Gram Panchayat, and
the wet well, rising main, STP units, and related electricity bills shall be borne by
Shri Devalada, and that the Gram Panchayat shall pay Rs. 2.00 lakhs per month
to Shri Devalada, as informed.

After discussion, the Panchayat Development Officer stated that there are no
precedents anywhere in Karnataka where a Gram Panchayat independently
maintains an underground drainage network, and that the Panchayat lacks the
technical capacity, making such maintenance difficult.

After discussion, it was considered appropriate that Shri Devalada should
maintain the underground drainage network, but since maintenance up to
house connections by Shri Devalada is difficult, it was decided that maintenance
up to house connection chambers shall be carried out by the Panchayat, and
subsequent maintenance of the underground drainage network shall be carried
out by Shri Devalada.

Accordingly, it was decided that the maintenance of house connection
chambers shall be carried out by the Panchayat, and the maintenance of main
sewer lines / machinery shall be carried out by Shri Devalada, and both Shri
Devalada authorities and Panchayat Development Officer gave their consent.

When details of monthly charges for house connections were sought, the
Panchayat Development Officer informed that no charges have been fixed so
far.

After discussion, the Deputy Commissioner instructed the Executive Engineer to
prepare and submit a proper proposal for fixing house connection charges.
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The Deputy Commissioner instructed that all rectification works be completed
before the end of September 2024, and thereafter, the scheme be handed over
for future operation and maintenance to Shri Devalada and the Gram
Panchayat, Kolluru, and that till the end of September 2024, the existing
contractor shall continue operation and maintenance, and further instructed
that a proper MoU be prepared prior to handover, clearly defining post-
handover operation and maintenance responsibilities.

He further instructed that if any major deficiencies are noticed in either scheme
prior to handover, the same shall be rectified by the agency, and that the
Pollution Control Board officials conduct joint site inspection of
houses/hotels/public buildings discharging sewage into the river and machinery
leakages, and submit a report.

3) Grant of land to the Temple at Sy. No. 121 near Shuklatheertha Temple and at
Sy. No. 56 opposite Ganapathi Temple for the convenience of devotees visiting Sri
Kshetra:

With regard to the grant of land required by Sri Devalada for development
purposes, the matter was discussed.
The Forest Range Officer, Kolluru Wildlife Range, while speaking, stated that a
total extent of 6729.57 acres of land is recorded as forest land in the R.T.C. under
the Kolluru Wildlife Range.

He stated that the said land lies outside the boundary line of the wildlife range,
and in order to ascertain whether the land belongs to the wildlife range or to the
revenue department, a joint survey has been requested from the Assistant
Director of Land Records, Shivamogga.

He further stated that only after completion of the joint survey, a clear decision
regarding availability of the land can be taken.

The Deputy Range Forest Officer, Jadkal, informed that due to objections from
local residents, it is not possible to hand over the 3.5 acres of land opposite the
Shuklatheertha Siddheshwara Temple, and further informed that the Executive
Officer has submitted an application seeking grant of forest rights for the said
land under the Forest Rights Act, claiming rights by local residents.
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Regarding this, the Hon’ble Deputy Commissioner, after discussion, stated that
since grant of forest land measuring 3.5 acres is not permissible, the Forest
Department officials were instructed to explore alternative options and take
necessary steps for land allotment.

4) Regarding management of solid waste:

The Forest Range Officer of Kolluru Wildlife Range, while speaking, stated that
devotees visiting the temple are throwing plastic bottles and other solid waste
along both sides of the road from Mastikatte to Kolluru bus stand, and requested
that the Gram Panchayat be instructed to take strict action in this regard.

Further, the Deputy Range Forest Officer of Kolluru Wildlife Range stated that at
the dumping yard site, due to unscientific disposal and burning of solid waste,
plastic, and other waste, there is a possibility of damage to the nearby forest
area, and requested that small water bottles and plastic items, which are used
excessively, be prohibited.

Regarding this, the Hon’ble Deputy Commissioner instructed that waste be
scientifically segregated and disposed, and stated that burning of solid waste is a
violation of the rules of the Pollution Control Board, and therefore directed the
Panchayat Development Officer to strictly prevent burning of waste and take
necessary action.

Further, he instructed that to ban plastic usage, cloth bags be supplied to the
Panchayat under CSR activities through Canara Bank, and informed the Executive
Officer to take necessary action in this regard.

5) Regarding execution of repair works to prevent leakage from the Vimana
Gopura of Sri Devalada’s Garbhagudi by Sri Venugopala Kaingarya Trust, Chennai:

Regarding the execution of works to prevent leakage from the Vimana Gopura of
the Garbhagudi of Sri Devalada, Sri Venugopala Swamy Kaingarya Trust, Chennai,
has submitted a consent letter to execute the said work as a service, and has
requested permission to remove the ancient metal cladding fixed on the upper
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portion of the Vimana Gopura, carry out the repair works, and thereafter reinstall
the same metal cladding.

The Executive Officer placed this matter before the meeting, and the Deputy
Commissioner directed that the issue be discussed with the Chairman and
Members of the Temple Management Committee, and that a proposal be
submitted in the presence of the Deputy Commissioner and the District
Superintendent of Police regarding removal of the metal cladding.

Further, the Executive Officer informed that a donor has expressed willingness to
replace the existing metal cladding of the Vimana Gopura with new gold cladding.

After discussion on the said proposal, the Hon’ble Deputy Commissioner stated
that instead of removing the existing metal cladding and repairing and reinstalling
it, if donors come forward, the leakage issue of the Vimana Gopura may be
rectified and new gold cladding may be installed, and that the old metal cladding
shall be properly preserved in a scientific manner, and instructed to take
appropriate action accordingly.

With thanks, the meeting was concluded.

Sd/-
(Dr. K. Vidya Kumari, IAS)
Deputy Commissioner,
Udupi District
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There was blockage in a manhole behingd Narasimhachar’s residence/ house.

There is no sewer house service co
sewage is being dischargedinto storm
River.

nnection to Tantrikguest house,due to which
Wwater drain which ultimately joins Sowparnika

An l'ﬂtﬁtrceptmfl diversion channe] has been constructed by Temple authorities from
Agnithirtha River up to bathing ghat at downstream of Sowparnika River. This

channel is .bemg used to convey sewage beyond the bathing ghat during
overflow/maintenance of wetwell.

The sewer house service connection coverage is not 100%, few houses and
commercial complexes have not yet been connected to the UGD network.

Since there 1s no demand to reuse the treated sewage for imrigation/industrial purpose,
it is being discharged to Sowparnika River.

The commercial establishments/lodges/hotels are disposing of solid waste into the
UGD system which has led to frequent blockages of sewer pipeline and manholes.
No screening system is provided at individual service connections.

The pumping machineries installed in the wetwell of Kollur UGD scheme was not
being run to full potential for the past few months.

The diffuser pump of bioreactor No-3 was under repair and the STP was being run
with two numbers of Bioreactors.The treated sewage is being led off to River
Sowpamika through a pipeline laid for a length of 600m.

The sewage generated from few lodges and hotels were being let into storm water
drains since they were not provided with sewer house service connections.
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Annexure R-3

fi\':’:w‘() e Deputy Commissionay g
g’:‘:i SOmORtonTr nawro® District Magistrate's Offico,
‘[_\;"'“w Y, “Yuzey” Udupi District, ** Rajatadriv,
PR, vvama - 576104 Manipal, Udupi - 576104
Emait: udupidc@gmail.com C 3 s Office: 0820-2574924, 2574925
NO: MAG(2)/ CR /232 /2024/C-1/E-160427 Date:16.07.2025
LPAD

OFFICE MEMORANDUM

Subject : Constitution of Committee to monitor the effective Operation of STP (o
ﬁ‘“"*"‘j prevent commercial establishments like lodging and hotels in and
T3, T { around the Mookambika Temple, Kollur from discharging sewage and

| sullage water into the Agni Theertha and Souparnika rivers as per the

S ‘g{ § | direction from the Hon’ble National Green Tribunal, Southern Zone,

e

194 i Chennai Order dated:09.07.2025 in OA No. 125 of 2024.
——-Ref-@=;4 Hon’ble National Green Tribunal, Southern Zone, Chennai Order dated:
i:. | 09.07.2025 in respect of OA No. 125 of 2024.

- l 3 %

With respect to above subject Original Application (OA) No. 125 of 2024
filed by the one applicant in the Hon’ble National Green Tribunal, Southern Zone,
Chennai to prevent commercial establishments like lodging and hotels in and
around the Mookambika Temple, Kollur, from discharging sewage and sullage
water into the Agni Theertha and Souparnika rivers.

In the interim Order passed by the Hon’ble National Green Tribunal,

Southern Zone, Chennai on 09.07.2025 vide referred above directed to constitute

an appropriate committee to make sure that the defunct STP is operational with

coordination from concerned department and to ensure that all households and

() commercial establishments in and around the Mookambika Temple, Kollur that

are not presently not connected to the UGD system are provided with such
connectivity to address the issue effectively .

As per the direction from the Hon’ble National Green Tribunal, Southern
Zone, Chennai in OA No. 125 of 2024 the below mentioned committee is formed .

SL No Name & Designation Details
| Deputy Commissioner Chai
) Udupi District,Udupi e
5 Chief Executive Officer (CEQ) : _
’ Zilla Panchayat,Udupi Vice Chairman
3 The Regional Senior Environmental Officen
; Mengalore Member

~—
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T RO L
vie GP
? 4 ; chionul Dircctor. . Member
' Costal Regulation Zone, Udupi -
The Executive Engineer,
, 5. | Kamataka Urban water Supply and Drainagg Member
Board.Mallikatte, Mangaluru-575 002.
! 6 Tahshildar Byndoor, - Member
Byndoor Taluk I
7. Executive Officer Member
Byndoor Taluk Panchayat
] Range Forest.O‘ff'lcer. Member
Byndoor Division
o
Executive Officer
9. Sri Mookambika Temple, Kollur, Member
Byndoor Taluk .
10. Panchayat Development Officer (PDO) Member
Kollur Gram Panchayat
P
N Ifsnvg'onmex?tal Officer Member
. PCB Regxor}al Office Secretary
Udupti

_The major roles of above formed Committee is:
1) To make sure that the defunct STP operationa

2)

3)

4)

among the committee members

around the
connected to the UGD system are

address the issue of discharging sewage and sullage

Theertha and Souparnika rivers

date of formatio
enable this office to submit the compli
National Green Tribunal, Southern Zone, Chennai on the same.

To strictly comply all the instructions sought in the interim oder dated

To ensure that all household

The Committee should report on the actio

Mookambika Temple, Kollur that are not pre
provided with such connectivity to

water into the Agni

s and commercial establishments in a
sently not

09.07.2025 in Original Application (OA) 0.125 0f 2024

(Swaroopa .T .K., IAS )
Deputy Commissioner

QX Udupi District, Udupi

| with proper coordination

o

n taken within 3 weeks from the

n of the Committee to the undersigned without fail to
ance report to the Hon’ble




6(36

To,

! Chiel Exccutive Officer (CEOQ) Zilla Panchayat,Udupi.
2. The Regional Senior Environmental Officer Mangalore.
3. Regional Director,Costal Regulation Zone, Udupi
4. The Executive Engineer,Karnataka Urban water Supply and Drainage
ard, Mallikatte, Mangaluru-575 002.
4/3’./2?1\1ironmental Officer KSPCB Regional Office Udupi
6. Tahshildar Byndoor,Byndoor Taluk.
7. Executive Officer ,Byndoor Taluk Panchayat.
8. Range Forest Officer, Byndoor Division
9. Executive Officer ,Sri Mookambika Temple, Kollur, Byndoor Taluk
Udupi.
10.Panchayat Development Officer (PDO) Kollur Gram Panchayat.

Copy to : Environmental Officer KSPCB Regional Office Udupi aTld M.ember
Secretary to take appropriate action to arrange 2 meeting wuh’ all
stakeholders and to submit the compliance report 10 the Hon’ble
National Green Tribunal, Southern Zone, Chennai on the action taken
report within 4 weeks.
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Translated Copy of Annexure R-4

Proceedings of the Committee Meeting

Proceedings of the Committee Meeting held on 19-07-2025 at 12.00 Noon at the
Office of Sri Kolluru Mookambika Temple, Kolluru, under the Chairmanship
of the Hon’ble Deputy Commissioner, Udupi District, in connection with
Original Application No. 125/2024 pending before the Hon’ble National Green
Tribunal.

As per the order dated 09-07-2025 passed in Original Application No. 125/2024,
the Hon’ble Deputy Commissioner constituted a Committee on 16-07-2025, and
accordingly, the said Committee Meeting was convened and held on 19-07-2025.

Members Present

1. Deputy Commissioner, Udupi District — Chairperson

2. Deputy Director, Zilla Panchayat, Udupi (on behalf of the Chief Executive
Officer) — Vice-Chairperson

3. Executive Engineer, Karnataka Urban Water Supply and Drainage Board,

Mangaluru — Member

Tahsildar, Byndoor — Member

Executive Officer, Byndoor Taluk Panchayat — Member

Executive Officer, Sri Mookambika Temple, Kolluru — Member

Panchayat Development Officer, Kolluru Gram Panchayat — Member

Regional Officer, Karnataka State Pollution Control Board, Udupi —

Member-Secretary

o0 A gnwn

Subject Matter

The Hon’ble Deputy Commissioner informed that Original Application No.
125/2024 has been filed before the Southern Zone Bench of the Hon’ble
National Green Tribunal alleging that untreated sewage generated from hotels,
lodges, and commercial establishments located in and around Sri
Mookambika Temple, Kolluru, is being discharged into Agni Teertha and
Souparnika River, thereby causing pollution of the river.

In compliance with the order dated 09-07-2025, the Committee Meeting was
convened to discuss the measures required to prevent river pollution, and all
concerned departments were directed to furnish details.
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Statement of the Executive Engineer (KUWS&DB)

The Executive Engineer submitted that the Underground Drainage Scheme for
Kolluru town and temple area was sanctioned at an estimated cost of ¥1,997.00
lakhs vide Government Order No. KAE/09/MUC/2015 dated 26-06-2015.

The project was designed in 2017, considering a 30-year population projection
up to the year 2047, and includes:

« 10.36 km underground drainage network

« 410 manholes

« 336 sewer connections (temple, government buildings, houses, hotels, and
commercial establishments)

+ Construction of wet well-cum-pump house

o 250 mm diameter rising main of 0.90 km

« Construction of 1.50 MLD capacity MBBR-based Sewage Treatment
Plant (STP)

The project was completed and commissioned on 19-06-2020.

Further, as per the decision taken in the meeting dated 13-01-2021, operation and
maintenance of the scheme for three years from 01-07-2020 to 30-06-2023 was
entrusted to the contractor.

The Hon’ble Deputy Commissioner directed submission of complete details
within 10 days.

Statement of the Panchayat Development Officer

Out of 262 houses, underground drainage connections have been provided to 114
houses, 26 lodges, 25 hotels, and 53 commercial establishments. Notices have
been issued to the remaining defaulters.

The Hon’ble Deputy Commissioner directed that 4 remaining commercial
establishments and 1 hotel shall be immediately connected, failing which their
licences shall be cancelled.

It was stated that 148 houses are yet to take connections due to cost constraints
ranging between 6,000 to ¥10,000. Though soak pits exist, the Hon’ble Deputy
Commissioner cautioned that groundwater contamination may occur in future
and directed that all houses shall be connected within 10 days.
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Statement of the Karnataka State Pollution Control Board

The Regional Officer reported that:

Application for consent of the STP has been received and forwarded to the
Head Office.

Sewage samples analysed were not meeting prescribed standards.
Notices have been issued to the Temple Management Committee.
Plastic waste entering the STP is affecting treatment efficiency.
Installation of screening systems and reuse of treated water for forest
irrigation was recommended.

Final Directions of the Deputy Commissioner

In compliance with the NGT Order dated 09-07-2025, the following directions
were issued for compliance within 10 days:

. Absolute prohibition on discharge of untreated sewage.

. Mandatory connection to underground drainage system.

. Initiation of legal action and cancellation of licences for non-compliance.
. Prevention of plastic waste entering the drainage system.

1
2
3
4
5. Submission of detailed compliance report.
6.
7
8
9
1

Installation of bar screens, grit chambers, generators, and pumps.

. Prevention of sewage overflow during power failure.
. Upgradation of the 1.5 MLD STP to meet standards.

Reuse of treated sewage instead of discharge into the river.

0.Transfer of operation and maintenance of UGD and STP to Kolluru Gram

Panchayat.

11.Operation and maintenance expenses to be borne by the Temple

Administration.

Sd/-
Deputy Commissioner (IAS)
Udupi District
Chairperson of the Committee



i Annexure R-5 56

v VZF Kosd: 125/2024 & Yowodrgod dwwod 08-08-202500mh

:ba% ca%coi: AT mﬁo.b &8
Seoees o 8¢ed Xywornts,

3, 11.30r0837 SR, BeRPTO, wad B¢ @=t Vggdod BRPTODHT
B3l Shrdmeor, gledohQ SUT T3 Tlod NES

xR kkk
ST, Toyeod BATD TYOH T TRV v Xod;: 125/2024 g Kowodawod dmeod: 09-07-2025
BoD RRT STWeITO3 BT, BURRTOOONTID RSP, DTOT: 16-07-2025 dotd TUAT), AT

T0S0D 28¢ TIOP, OF0OE: 08.08.2025800%0 SEICNTIT.

ToEOT XICH VIRE;

ESS QU /RBRBIFC TZmoeH

b e}

1. FISHTALDEN WD 2E 0PI
wmqsﬁgpa

2 VS BoODF BOF LR TWOLTOTT LOBL
,‘:: (S0),T0DF NRF BHOVRTOONTT TTwoN)
' 3 THOONT BeDdINT', DOWOTNT,
TOODF QoF BT SORNOSTD, BooF 838 INT QT

21| 2
R
- | O
8 &

4
~ Xeoez X wHEtoR OB, ordedd

S :éaéco%ddo. zidocmdo 5:37\.‘66)

6 TOODF QIF B ¥RPTO, aﬁdocimcb JOONRD TWOLIONS® :sdn’éda

7 TOODE NRF BreoWRTD, dF WRTOWTO deam@. ZRORM xd:éécb

8 T0HODS* @z;)a:sd% ©RT0, TPVRD MR FOWOHS k’d}'%d)

9 TBORT ©QT00, Toor 3T Dok, RO, ACDOF FHoEY, ROX, ToORF TEE

BRL

e=ptatelag @Ide LPRTO/ ua@'osd:;

T Q3TC LRTO/ emjﬂd QST

:30933

1. RH003T GOONF TV LHONOBVW, 8.8.00.3. DB .l WORET, DoRARD
i 9. NHo0hs OPOPOITWD, B.3.06.8. B .83 OB, SONTRDD

3. VT LORT ©PTO, BU0RION0, VB

SRF, ZCRPTPODIWM, LPORD b DATODT CeSms DR RIDNE 7 LN
ametsv/caa‘a!mwass Hoderor DOT VIS0 IS QeTI, enﬁléczsr Honn XPJdeso Ionen
TOOH VLY, SOOBIY, FOAZ SPRSDS Wi TR, Uaa;cod) TAH TpOH L¢3 e JoOoD
83,80 TDCNDT o v ok 125/2024 FHH BT uZed OToos: 09-07-2025000H
QBT uBePE VDTROT [oQOH, IQRT Xowoy Randod IJe Xglodd, BTN,

OT00% 19.07.2025800) IR Tgodh IBJONER TowoPTEy |weBohID INIR0R FHW Wi
TTOOD), PR ORI BRWATD.

RODERAY (0 BAURD TR Towedd ZRe RCRD DXMIR IJRBRY QBT DY W
LPRDT 4 aatéz:ﬁ ennd, 1 Becdon zowsqu EALS) Jolel ) :ﬂwgﬂ BRTESE MoJer ADHTeI e
Lo Je¢ ABOGZO BEOHTIT TITRARCHR, THRALIL FJTLWT0Z ERLRD mEh Jowech
ORFD VOTRODHTOR BeULTTL.

ToweohT® ¥PTH GRTOCHTL, WEODS 4 Tordey DERCHY 2 § Bwwnde FoJsr FORCINY,

S8 OO, XOODTD TN, BEHRAETLD B 8@%&&@&. 26 Tectdest nYY 26
BReSe’ NONR 8@ XOTTF FITUHPHTD Q0T SLAT.




2 57]

[N
L (
T T3odzon To0F, ROPETOOHID ot AN Torde, FRENYR Fone [IS @, dwetded” TR
[X)
ST VT, BeBRBIE, 1BTOR Ejéd%ﬁ ROBRRF XoTEF TODT0I, IWGY IR0 XTO PRI,
TR AR FH FRA0M, IO AHT0S Towpeh VPTQ GEEROMDTON UAED.

(B DedF aPcsren Sowmeds® OPTD BRTO, ERVRD TRED FowoH3)

° T3 Rper® JFNC IIY QEte Bem Snods OINYQ Xees tF v BeDomoders O
QLONOT ©0IT°F HOF) SROFTMHT YoPIIHLZTWOOW |5 wiy IO ¥R TRBY ST
RIneR .9U¥S0R TOTBENYRY, Vedey N0 BIRGAYR gwé‘,ﬂnd%doé 39TL.

Towods' GHTD HOEPOCHIL, SUy HIAYY evIsokrdI 4B Ty w9 doR ROTTF
BORERYD BR FRAYUIMHD DO QAT

G, TI0SPN  [F, BCRPTOCHTIT Rt LYODHE WINY  L.¥Etod KomEFas, ROTRMPF
RooRos Xehab GGOS $oiw olneaSoba, RQNEy Toie ©of Ineos SERE, HORK 5oy
ROBI), THHSY $0IP SRR VRSB, TED IYWT03 TBRBATD.

(B0 SO DTchRER JorpeH® WPTY ©PTO, EAURD R WowecH*)

o cinBe Bactdor/oond/mordy; TOKFRORE TAF T zE, Prpochn SR DO ded
£00%3 [0 T, ATy, [ wYutodn LoHed SRRIRYL ey FFPoHI, SRB T
%M%dos 30T

TowohT ORRH OQTOHTI simonde ovp Bt /oo /mordey  NO3CHF o Jwectder’
DEBDLRYTON SOATDH. ATE, [T, BORETOOHIT Bowods BDRFY, & %03 [T TR0 =R
S SRRDT03 BRWBAT.

(B85 oed QZodnenr JowweHS® ezpa‘bag ©pT0, dRURD e ZoL50H3v)

o [ SORQ QDT WROT A mone N Beowdt Oy TRY gR2cdecnn ROTRY s
g o erleTos AntRiakmm. ciRdte TAF T BId S S =
« o~ |
2e0ciod EHRLBTHT.

Sz St Sor | Xoz) oUige DRHIT w0’ A SRIREDS T NeT OUSBRONDY

- 305 B0T0; 2 o i, SrdoT Reddod AR

0z, 0T 303 BODWIETH 0BOAT TPRF DB, T SOHNTR, X 3N
0 s PTU 3Q F° A odsaRe IR, mn QQODHPTO0E BRITON N ¥O AT
23e000° DWFA ToD OCRBATOR  LO0° ,'iea‘mab& 3R NEF %o gea‘ BeONTRY LISBA, 309
Qs sDN [Y BRITN I A oUSRRe 3 §riegldond SRR

3 wfj\ ST, aogoa'oowaasdo. 8 Wi X =350033055003 &)is odpezme WOOORI, 7 o3In{eent
ﬁcg:bdoé BRBATD.

(g: eOs aZodbren echr JEBE WPOHOIT, goortdd SRC R XOWTED DI 2w4880R)

o adaé & Ba3RRomRnR T, ey o Bowd IR Le0nod SB3NT TeoTRA [E [ ;,;q:;sg

peer LROHT VYRR Wi B gRA%RR.

500 @&@gsmoxmndaas odpesdohd SIERST o ToT FX'I USICSY 82.50 ..o
oGS BERST HR3eI0T OYSBROONT. odezsFSodn WOINPORE OI0IRT }YCHITNRR
Qele’ ézsadewo‘ai SodFT BOPF I ATFBRODIY (ReAY" [y BVROJTBN) LB



./ e

odpemIod ToODF DI aara:%owmd SRS m%ﬂmdd S0&5003T 3drirae%oam§d 20D
FOODE DTOFTT BHOHOITT SCATHD.

(B O THOPNVR RADF VTRFTE WPOPOITT, FTFEdy JINT A XZWoeTD B WPBTOR)
o S Sor wnaQ Aeg oSN Lester Wodon® SRRV, VYSRIW & SRR

S Sor RGO smende SQur.L.00 3 Jomrn FTone 25 ou.d WDFFT 2 BRI Do
BEFRYR, VVSBL POIRPVITONG SO T0DF AToF T BPOHOITL SPATI.

IODITI, [N, RCPOFOCLTL ITO ToT BF f¥ JoHIOF JOFF DA, AJFHREODI
FTYTON JTFHT BRUATDL.

(B eds aXehnen Bodhe JTETT BPOHOTTH, BTRFLIF FNC Vech XOWoe THI W)

* I/, A zb%csdta Fuzd aexynde XoBPFEon R, deoy, BACDHIRL SRYTC TpuE®
T VP AI0e RIAD Terte K Jech ZecBod T TLWJTH.

208008 SEFoto SIND, Tordey Voderorith, Brectiornitd aBONY FePOOD, WF 7B, VB
WINPT IFEordE  DOT DT, WOT  Jed  HQEET0  PrE  Caodd  HQEFOTLD
OBReZIPADIB. 2038 JIZR e.¥0od B RoJIFNY WowP0IT TPRF Tere @3de FI
FRHEATH, dSez0d  PRFTOoT 93808 aisdrgodag VITRTZCOADT 8PS Toeoned, ST
BRECTH Toned JoTF AFND 395 &N odeenBodd L.YE00R odpexSod BBy DPORLNIT.
SRP0T Epuath DIWMI D WIINIOI M Jowechd TACHY QDT wYUTOR  NOTIENY
Srongode 3z dedd, wdudor SR3R o' IR Benen TR, WERDE, (AT TEII,
Beaon® Indde) Seeepd DedahQ RO, ISR Zone LAWONNYY BTy QR TWAF
aaﬁz:;.)rwm_l 'g:%céx., R JWRoDT DROT B0 TR0 JowwcHs® ezpzsog LRTOCHTIh
SRITLDHYW Tone Bt TowoR TTITN Hed IRE Xeg ERR S FCHFTDTD, ERCRD TRFH
Torpahs® Sdowon Enge®Ee3 FRE, BRPTOCHID WeWLTTL.

(B=: BedT axmebrien JowooHhz® ORFR VRO, LR MR JowRedha*, ErLadh)

TOOBHTOT HOMOTY BDINW, Dok, HoseOFND, BRBCTOR DBNDS ¥Hdos
NOTEFNEG T03003T Y TR, FB BOAD DRSHITO0T  cdeexIona esaai%dzira?xvandoai
SrBo” DY DOT Jedd WOEETH PIRYR SV DWXZ FRredod BN HOI Ve BOD
WDEDZHTO0T XTO  PrIENS SOORFFRICID  JerdROIT D007, AoDoFwe WDoBFYAD ARSI
SRTTOENFZ HOT e, HQEFOTD MWGTIOEY. 83003 wvi¥tod Wof NE Rousen
S0200030 HYoD VD), TOH DBEoZ TR TowoohIod OUR WIND, Joede, Nodernish,
BREBOTIOR 3DTOF B ©0IB HYJO NOTFFNYR, TBSe BRIRPODI BEORUS B[,
GRAYETNDIB 20w FoHF DFET LPOHOITT SOATTH.

TE BN,  BOROTOD[D TBoIY, ¢ B00B WOE ¢ Jed  ReddI ROTBEIY,
DBINLYRT XenTon TowON azpq)% ©OTO TN TONFINF BT BON0ITD, TIFLE INT
Qedd FDWToD THF) LYBTOB ATVBEPOT THOBP, LOLCIPA 3¢ TODEIR Iy T §rlew=03

RRHTODTDH KRBT,
(B 008 QFodbrien Teodr ATFEE LPOHoITD, ETRFtE JNY Vet XoLTHES DB weutor)

e uJutor wéasos:o mﬁa‘ 2t aneg)de wdmm‘ o ToOHT Ot ot Io2

@ ~

IR R

58



SR, BROTONN. o0 ats el S[FHH olmyde SR B

{ FOORFEOHI0E TR [LIW TowwohdT enFh ©eT0, BHOR
; RRBATR.

-, G'
(@ o8 oxobren Rabe dRFEE LHehoIdd demria g Redh HoRoREs % 291400

o)

¢ EEens Dftdime HODGH HRO BHOMOLD OV nrocks ANOIRIT siREEoRnIA

BRI ROY TR0 SRS Seededned HHEdr wrbapnes TP ::;_};
TR T, VO m%cwm PUBSI, aichﬁ =0 d.s"%@’ pe30R® go03%f @

SRTEW Szbd&oﬁnwd).

IRpexonds  1.50 D0.0.8. m:pzsréd D0.0.0.8T°.

<50 Oohd RowoQATOI 0 O,
% 4 v
o Soarornivod

©

SRTO0H ST 3.L.0D FooDE g:béo:bab_l 3323:05 Tonw m@dé QoDoZFFo SHORY N
5o03RF 30Ty Xe¥ TS, 3030% XQRTOZ [TVLV CAEVRASAY 2O qoﬁaoﬁbbsom
Aoy, DBO  GTARRL T BROE, oo @NOR  BOOHF TR &92000ST.

o 3
ERDeR. DR LY ©0oB OBV Dewr, oneety BT0 8hed T k‘osj5:3l7/2025—26 pc008 22
g ©HTOND, FoF 838

07-202539 &2eTTRNG. RBOODFOOD TRSIW Jodmbicd BoSTBYR), FHOF

S0y QoboIw ode, s  BSGR00N copenly TRSsoba ME RPT0Y
SHRATIMN FORD BRTLRTDRHT. R TRRTTO0T sReEs S8s S030 O DT
Q83D Fugy =098 doDoZFEe HOBYOD SPIBornYo3 sac&sas-'asomdoé ong,
SRTRFRRYR, PG FREkITTOFHmRN ochrTood Opobosh, BIRE. B w¢ 008

DHOREQ, DR, SONTRT QR SLATR.

ST, RRPEOOHID TII0RT], OFB.L BODF NI B Zowog HIOTOF B TIOBD

ZHoIERd3 03P 03RezI0DI, 1003n9RerR FQID RBRBATI.

° dcd:%a%d HREOT HOBY ToNR rtid |nd e Ronoem w3008 HOBD, SHonsed

o=t F0 AT 1.5 20.00°.8. T Q0T xozgdm Tus, BRSD TR, pesdess® DTHZRYS
23 RN LR DR Lok VT ARFBRBODI, LA OVoles e

ot SeHTOR EmosoRE i, ReY FD BB, &

$00  olnemsoRnd ema%zsmmoad 1.50 Q0.0¢".8. mmq‘sréd DO aecb’ zb%eidte
TLET FOCSIF TR D) ASFBEODI), ozos 01-07-202000% sRIOPA Q00ITBNRR 3.3.Q¢.X.

2P ¥ #doB THORY [SOWOT idﬁmgoam:% 10 SR oRED s 5 IIENY LI,
TPOFRRYICINDTR. RO womeRRY 1Y) SPaC03 B0 TS wooderRts KR

DEFErBobm, SWo0F 5 IRFNY SROHIIA Hore dcworde §RAYTMHF. XFO PUTY
gooFt3d  09% S00F, dohoZT  WOBLOD INICOBERE03  TooRFBORey  BH[ooden
Qﬁm%ﬁmnmd FOTWO0H TFRIICNTY, [T0aR FNDFD, KOS FORIODOON @me;rz&)ow.
Drfope AR oF UROE. Do Nn TOIC VHTORM, TFFus ToK, WY
::;Zﬁ; “ai)ode?. Wby 2¢ asdeodn AEnpdenit AR IWSIShd, eddecddmed

i, epORORD YR FIY Redy AN S nedon DoHeoHIOR 1.5 o

ey SwrsoTYR, M Bowmopwsmon Qmos 311220258088 AT dedod =
Zorohs HSOR FAOTORL B BRTod ARUATD. Ll A




v
S0OHIT®, FIO 1.5 SR, acf. @ T, Ve KoYOr PG FpRdE BODF ABFE

TIN® URBNT Sy QOI  PUIT  FjoTer BN Bowopawod (Modification /Upgradation)
OJTIT BCoNICH TTRBIONT, XOR TN, LUPPTOHTHD RAUHTD.

Zoes. U 3.
BROTOND (FR.G.1L.) RS 55}
e XW3cH BFFD

Y-

o AR

60




61
Translated Copy of Annexure R-5

Proceedings of the meeting of the Committee held on 08-08-2025 at 11.30 AM under the
chairmanship of the Hon'ble Deputy Commissioner, Udupi District, at the Office of the
Deputy Commissioner, Rajatadri, Manipal, in connection with the original petition No.
125/2024 of the Hon'ble National Green Tribunal.

Committee members present:

SI.No Department/Member Details Department/Member Details

l. Deputy Commissioner, Udupi District President

2. Deputy Secretary ZillaPanchayatUdupi (on behalf of | Vice President
the Chief Executive Officer)

3 Executive Engineer, Karnataka Urban Water Supply | Member
and Drainage Board, Mangalore

4, Tahsildar, Byndoor Member

3 Executive Officer, ByndoorTalukPanchayat Member

6. Executive Officer, Sri Mookambika Temple, Kollur Member

P Panchayath Development Officer, | Member
KolluruGramaPanchayath

8. Environmental Officer Member convener

Details of other officers/invitees

SI.No | Details of other officers/invitees

1. Sri. K BaabuShetty Chairman of the
Management Committee

4 Sri nithyanandaAdiga Members of the
Management Committee

3. Sri RaghuramAdiga Members of the Management
Committee

4. Smt. Dhankshi Members of the Management
Committee

5. Smt. Sudha Members of the Management
Committee

6. Sri. SurendraShetty Members of the Management
Committee

7. Sri. Shivarama Krishna Bhat Gram Panchayat members
KollurGram Panchayat

8. Smt. Shobhlakshmi Assistant Executive
Engineer,
KUWSDB, Mangalore

9. Sri Veeresh Village Administrative
Officer, Kollur

10. Sri RavishankarRao Revenue Inspectors,
Byndoor

11. Smt. Prameela Deputy Environmental
Officer, KSPCB, Udupi

12. Dr. Vishnu Sharma, Atikukke Assistant  Professor, MIT,
Manipal

13. Sri Srikanth H Assistant Engineer,
KUWSDB, Mangalore




The Hon’blee District Collector has convened the 2nd meeting of the Committee to submit a
compliance report on the original petition No.: 125/2024 filed in the Hon'ble National Green
Tribunal, South Zone, Chennai and the order dated 09-07-2025 regarding the polluted water
generated by the Kollur Sri Mookambika Temple and the hotel/lodge/commercial complex
established in its vicinity, which is polluting the river by releasing it into the Agnitheertha
and Sauparnika rivers, and directed that a report be presented to the meeting regarding the
action taken by the concerned department in the proceedings of the meeting held on
19.07.2025.

Kollur Gram Panchayat and Kollur Temple area within the jurisdiction of Kollur Gram
Panchayat and Kollur Development Officer was instructed to immediately provide the
sewerage connections to the 4 remaining commercial shops and 1 hotel and if not, take action
to cancel the said person's permit.

Panchayat Development Officer. Out of the remaining 4 commercial shops, 2 have already
been connected, and 2 are pending, and the officer will take action to cancel the permit. He
said that out of 26 hotels, 26 hotels will also be connected.

In response to this, the Hon’bleDistrict Collector instructed the Panchayat Development
Officer to provide complete connection to the sewerage system without discharging waste
water to the pending commercial buildings, residential houses and hotels, and to take
appropriate action to close the said units if not, and to submit a report.

(Action: Panchayat Development Officer, Kollur Gram Panchayat for the above
matters)

Even though there is a system of soak pits at present, there is a possibility of groundwater
pollution due to the dirty water stored in the soak pits in the future, so the public should be
made aware of this and all

In response to this, the Hon’bleDistrict Collector instructed the Panchayat Development
Officer to provide complete connection to the sewerage system without discharging waste
water to the pending commercial buildings, residential houses and hotels. He instructed the
Panchayat Development Officer to provide complete connection to the sewerage system, and
if not, to close the said units and submit a report.

(Action: Panchayat Development Officer, Kollur Gram Panchayat for the above
matters)

Even though there is a system of soak pits at present, there is a possibility of groundwater
contamination due to the dirty water stored in the soak pits in the future, so he asked the
public to be aware of this and to take action within 10 days to provide sewerage connections
to all houses. The Panchayat Development Officer informed that action will be taken to
connect the domestic waste generated in all houses to the sewerage system. The Executive
Engineer said that the work and maintenance of the project is being carried out through the
contractors.

(Action: Executive Engineer, Karnataka Urban Water Supply and Sewerage for the
above matters)
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Take action to install appropriate numbers of sewage pumping motors at the wet well
area.The Executive Engineer informed that 3 pumps of 5 HP and 2 new pump sets of 25 HP
capacity have already been installed and started at the wet well area.

Further, the Hon’bleDistrict Collector instructed to carry out regular service and maintenance
of the said pump sets in a systematic manner.

(Action: Executive Engineer, Karnataka Urban Water Supply and Sewerage for the
above matters)

No other than waste water shall be discharged to the Waste Water Treatment Plant under any
circumstances)

Hon’ble District Collector directed the Panchayat Development Officer, Kollur Gram
Panchayat to take action to ensure that any manhole of the existing drainage system is
functioning without overflow.

(Action: Executive Engineer, Karnataka Urban Water Supply and Sewerage, Board for
‘the above matters)

As per the analysis report so far, the purified water sample is not being purified as per the
standards set by the purified water sample, action will be taken to revise the said 1.5 MLD
Waste Water Treatment Plant and make it function in a scientific manner.

Regarding the said matter, the Hon'ble District Collector directed to submit a detailed time-
bound proposal for the scientific operation of the said 1.5 MLD. D wastewater treatment
plant and the necessary modification (Modification Up gradation) of the wastewater plant to
increase the performance of the currently implemented 1.50 MLD capacity MBBR type STP
and to operate as per the standards of the Pollution Control Board.

Sd/-

(Swaroopa T.K L.A.S)
Deputy Commissioner and President of the Committee
Udupi District, Udupi
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Annexure R-6

Depuly Commissioner &
District Magi\lmlo's Office,
Udupi District, Rajatadri™,

Manipal, Udupi - 576104
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Translated Copy of Annexure R-6

Proceedings of the Committee Meeting

In connection with Original Application No. 125/2024
before the Hon’ble National Green Tribunal, a committee
meeting was held on 08-08-2025 at 11:30 AM under the
chairmanship of the Hon’ble Deputy Commissioner, Udupi
District.

The meeting took place at the Office of Shri Kolluru
Mookambika Temple.

*kkkkkk

In connection with Original Application No. 125/2024 before the Hon'ble
National Green Tribunal, and in accordance with the order dated 09-07-2025,
the Hon'ble Deputy Commissioner constituted a committee on 16-07-2025.
The second meeting of the said committee was held on 08-08-2025.

The following Committee Members were present:
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Sl. Department / Member Details Designation

No.

1 Deputy Commissioner, Udupi District Chairperson

2 Deputy Secretary, Zilla Panchayat, Udupi (on behalf| Vice-
of the Chief Executive Officer) Chairperson

3 Executive Engineer, Karnataka Urban Water Supply] Member
and Drainage Board, Mangaluru

4 Tahsildar, Byndoor Member

5 Executive Officer, Byndoor Taluk Panchayat Member

6 Executive Officer, Shri Mookambika Temple, Kollur | Member

7 Panchayat Development Officer, Kollur Gram| Member
Panchayat

8 Environmental Officer, Karnataka State Pollution] Member
Control Board, Udupi Secretary




Other Officers / Invitees Present

Sl. Name Details / Designation
No.
1 Shri K. Babu Shetty | President, Management Committee
2 Shri Nithyananda] Member, Management Committee
Adiga
3 Shri Raghuram| Member, Management Committee
Devadiga
4 Smt. Dhanakshi Member, Management Committee
5 Smt. Sudha Member, Management Committee
6 Shri Surendra Shetty| Member, Management Committee
7 Shri Shivaramal Member, Kollur Gram Panchayat
Krishna Bhat
8 Smt. Shobhalakshmi| Assistant Executive Engineer, Karnataka Urban
Water Supply & Drainage Board, Mangaluru
9 Shri Veeresh Village Administrative Officer, Kollur
10 Shri Ravishankar| Revenue Inspector, Byndoor
Rao
11 Smt. Prameela Assistant Environmental Officer, Karnataka
State Pollution Control Board, Udupi
12 Dr. Vishnu Sharma| Assistant Professor, MIT, Manipal
Atikukke
13 Shri Srikanth H Assistant Engineer, Karnataka Urban Water,

Supply & Drainage Board, Mangaluru

Proceedings of the Committee Meeting

The Hon'ble Deputy Commissioner informed the members that untreated
wastewater generated from Shri Kolluru Mookambika Temple and the
surrounding hotels, lodges, and commercial complexes is being discharged
into Agnitheertha and the Souparnika River, thereby polluting the river.

In this connection, Original Application No. 125/2024 has been filed before
the Hon’ble National Green Tribunal, Southern Zone, Chennai, and pursuant to
the order dated 09-07-2025, the present committee meeting was convened to
deliberate on the actions taken and further measures required to prevent river
pollution. The Hon'ble Deputy Commissioner thereafter directed the concerned
departments to present their details.
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Presentation by the Executive Engineer (KUWS&DB, Mangaluru)

The Executive Engineer informed that a Detailed Project Report amounting to

%1,997.00 lakhs for providing an underground sewerage system to Kollur

‘Temple and the town was approved vide Government Order No.

KMI/09/MUAKA/2015, Bengaluru dated 26-06-2015.

The sewerage scheme was designed considering 2017 as the base year and

the projected population of 2047 for a period of 30 years, which included:

« Installation of 10.36 km of sewer lines

« Construction of 410 manholes

« Provision of 336 house connections (temple premises, government offices,
residences, hotels and commercial establishments)

« Construction of a wet well-cum-pump house with preliminary treatment
unit at the confluence of Agnitheertha and Kashi Hole

« Construction of a generator room at the wet well premises

 Laying of 250 mm diameter DI rising main (0.90 km)

+ Establishment of a 1.5 MLD Sewage Treatment Plant (STP)

The project was completed and commissioned on 19-06-2020.

Further, as per the decision taken in the meeting chaired by the Deputy

‘Commissioner on 13-01-2021, the operation and maintenance for three

years as provided in the tender was carried out by the Board through the

original contractor from 01-07-2020 to 30-06-2023.

The Hon'ble Deputy Commissioner directed that a complete status report of

the project and its functioning be submitted within 10 days.

(Action. Executive Engineer, Karnataka Urban Water Supply & Drainage Board,

Mangaluru)

Details by the Panchayat Development Officer, Kollur Gram Panchayat

On instructions of the Deputy Commissioner, the Panchayat Development

Officer furnished details of sewerage connections provided:

« Out of 262 houses, connections provided to 114 houses

« Out of 26 hotels, connections provided to 25 hotels

o Out of 57 commercial establishments, connections provided to 53
establishments

Notices have been issued to all remaining defaulters.

The Deputy Commissioner directed that the remaining 4 commercial

establishments and 1 hotel be connected immediately, failing which their

trade licenses shall be cancelled.
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The PDO further explained that although household sewer lines have been laid
up to property boundaries, internal connections from toilets to sewer lines
must be provided by the owners at a cost of approximately ¥6,000 to ¥10,000,
due to which many households are hesitant.

It was also stated that most houses currently use soak pits, and hence
wastewater is not directly entering the river.

The Hon'ble Deputy Commissioner cautioned that soak pits may cause
groundwater contamination in the future, and directed that awareness be
created and all households be connected within 10 days.

(Action. Panchayat Development Officer, Kollur Gram Panchayat)

Report by Environmental Officer, Karnataka State Pollution Control Board,

Udupi

The Environmental Officer reported:

« An application has recently been received from the Temple Management for
Consent to Operate the STP, which has been forwarded to the Head Office
for further action.

« Despite repeated sampling and analysis, treated wastewater consistently
exceeds prescribed standards. Several statutory notices have been issued
to the Temple Management, but no corrective action has yet been reported.

« Plastic waste entering the STP from hotels due to cutter machines is
hampering treatment efficiency. It was recommended to replace cutters with
screening systems and install bar screens and fine screens at wet Wells
with proper maintenance.

« Instead of discharging treated water into the Souparnika River, it was advised
to develop a plan with the Forest Department to utilize treated water for
plantation and afforestation, which would provide a sustainable solution in
the NGT case.

Directions of the Hon’ble Deputy Commissioner

Referring again to the NGT order dated 09-07-2025, the Deputy Commissioner

directed that time-bound action plans be submitted within 10 days and

issued the following instructions:

To Kollur Gram Panchayat

« Ensure all hotels, lodges, and commercial establishments are connected to
the sewerage system without any discharge of wastewater outside

« Initiate action including cancellation of trade licenses for non-compliance

« Prevent plastic waste from entering sewer lines
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« Submit a detailed compliance report of connected and non-connected
establishments

To KUWS&DB, Mangaluru
« Repair and maintain bar screens and grit chambers efficiently
« Install diesel generator to prevent overflow during power failure
« Provide adequate sewage pumping motors
« Ensure no plastic waste or rainwater enters the STP
« Prevent manhole overflows
« Stop discharge of treated water into the river and utilize for
irrigation/afforestation
« Upgrade and scientifically improve the 1.5 MLD STP
« Obtain expert technical guidance for improving treatment efficiency

Additional Directions

« The Temple Management and KUWS&DB shall hand over sewerage
network, wet wells, and pumping systems to Kollur Gram Panchayat
(excluding the STP)

« Pending operation and maintenance expenses, including staff salaries, shall
be reimbursed by the Temple Management to KUWS&DB

Sd/-
T. K. Swaroopa, IAS
Deputy Commissioner, Udupi District
Chairperson of the Committee
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Tender Notification: Karnataka Urban Water Supply and Drainage Board
(KUWS&DB)

Office of the Executive Engineer, Mangaluru Division, Mallikatte, Mangaluru
Document Number: No. KUWSDB/EE-MNG/TECH/S-4/Sewerage-Kollur/996/2025-26

Date: January 29, 2026
1. Tender Overview

The Executive Engineer of the Mangaluru Division, on behalf of the KUWS&DB, has invited
electronic tenders (E-Tenders) for the following specific works related to the Kollur Shri
Mookambika Temple and Town Sewerage Project. This tender follows the Karnataka
Transparency in Public Procurements (KTPP) Act.

e Work Name: Upgrading and improving the efficiency of the 1.50 MLD capacity
MBBR model Sewage Treatment Plant (STP) at Kollur.

e Tender Security (EMD): 346,000.00

¢ Tender Reference (E-Procurement Portal): KUWSDB/2025-
26/WS/WORK INDENT482

2. Key Dates and Schedule

Interested contractors must adhere to the following timeline as per the E-Procurement portal:

No.||Description Date & Time

1 |[[Tender Document Download Starts|[January 31, 2026, at 10:30 AM

2 | Tender Document Download Ends |[February 7, 2026, at 5:00 PM

3 |[Last Date for Submission (Online) |[February 7, 2026, until 5:30 PM

4 ||Opening of Technical Bid February 9, 2026, at 11:00 AM

5 ||Opening of Financial Bid To be notified later




3. Eligibility and General Conditions

Contractor Category: The tender is open to registered contractors who have experience
in similar sewerage and STP projects.

Mode of Submission: All bids must be submitted exclusively through the Karnataka E-
Procurement portal (https://kppp.karnataka.gov.in).

Technical Compliance: The upgrading work must follow the technical specifications
provided in the tender document and meet the standards required by the KSPCB.

Site Visit: Bidders are advised to inspect the existing 1.50 MLD STP near the Kollur bus
stand before submitting their bids.

4. Distribution of Notification

Copies of this notification have been sent to:

1.
2.
3.

Chief Engineer, KUWS&DB, Mysuru for information.

Chief Accounts Officer, KUWS&DB, Bengaluru.

Executive Engineers of various divisions (Shivamogga, Bengaluru, Chitradurga, Hassan,
Mandya, Tumakuru, Kolar, Mysuru) for display on their office notice boards.

Executive Officer, Sri Mookambika Temple, Kollur for coordination.

Signed,
Sd/-
Executive Engineer

KUWS & DB, Mangaluru Division

Summary Note:

This document (Annexure-7) represents the official action taken to fulfill the "Upgrading of the
STP" requirement discussed in the August 2025 meeting and the Administrative Approval
granted in early February 2026. It initiates the procurement phase for the technical improvements
needed to comply with the NGT case.
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Translated Copy of Annexure R-7

Proceedings of the Government of Karnataka

Subject: Regarding the grant of administrative approval for the work of "Upgrading the 1.50
MLD capacity MBBR model STP" constructed under the sewerage project provided to Sri
Kollur Mookambika Temple and the town in Byndoor Taluk, Udupi District.

Reference: File No: HRICE-CNROCNR1/16/2026-CNREND-HRICE from the Commissioner,
Department of Religious and Charitable Endowments (Muzrai).

Preamble:

In the proposal cited above, the Commissioner of the Department of Religious and Charitable
Endowments stated that, as per Government Order No. RD 09 MUAAKA 2015, Bengaluru,
dated June 26, 2015, the work for a 1.50 MLD capacity MBBR model STP (Sewage Treatment
Plant) for the Sri Mookambika Temple area and the town was ordered to be undertaken at a cost
0f%1997.00 lakhs.

The Commissioner further reported that while the project is operational, there are technical
issues with the current treatment standards. Based on recommendations from the Manipal
Institute of Technology (MIT) and the Karnataka State Pollution Control Board (KSPCB), a
proposal for upgrading the plant has been submitted to ensure the treated water meets
environmental standards.

Government Order No: RD/2/MUKA/2026-MUZ Dated: February 5, 2026

The Government hereby accords Administrative Approval for the work of upgrading the 1.50
MLD MBBR model STP at Kollur, Udupi District, at an estimated cost of I[Amount mentioned
in document] lakhs, subject to the following conditions:

1. The work must be executed strictly as per the approved technical estimates.

2. No excess expenditure beyond the sanctioned amount shall be incurred without prior
government approval.

3. The quality of the work must be maintained as per the standards prescribed by the
KSPCB.

4. The implementation of the project must follow the Karnataka Transparency in Public
Procurements (KTPP) Act, 1999, and Rules, 2000.

5. The work must be carried out under the guidance of expert and experienced technical
staff.

6. Photographs of the site before the start of work, during progress, and after completion
must be submitted to the Temple Authority.
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7. The project must be completed within the stipulated timeline.
This order is issued in accordance with the delegation of financial powers provided to the
Additional Chief Secretary/Principal Secretary/Secretary of the Department as per Finance
Department Order No. FD 4 TFP 2025, dated January 1, 2026.

By Order and in the name of the Governor of Karnataka,

(Digitally Signed) Mala S. Under Secretary to Government Revenue Department (Religious
Endowments)
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Translated Copy of Annexure R-8

Official Correspondence: Karnataka Urban Water Supply and Drainage Board
(KUWS&DB)

Office of the Executive Engineer, Mangaluru Division, Mallikatte, Mangaluru
Date: January 29, 2026
To:

1. The Deputy Conservator of Forests, Kudremukh Wildlife Division, Karkala.
2. The Assistant Conservator of Forests, Kundapura Division, Kundapura.

Subject: Regarding the utilization of treated wastewater under the Kollur Shri Mookambika
Temple and Town Sewerage Project.

Reference: Instructions issued during the meeting chaired by the Deputy Commissioner of
Udupi District on January 21, 2026, at the Shri Mookambika Temple regarding NGT Case No.
125/2024.

Respected Sir/Madam,

With reference to the above subject, the sewerage project for Kollur Shri Mookambika
Temple and the town has been implemented under a deposit contribution basis and is currently in
the operation and maintenance phase.

Under this project, a 1.50 MLD (Million Liters per Day) capacity Sewage Treatment Plant
(STP) has been constructed near the Kollur bus stand. Currently, approximately 0.80 to 1.00
million liters of wastewater is treated daily at this plant. This treated water is presently being
discharged into the Souparnika River via pipelines located below the Sampre Road.

During the meeting held on January 21, 2026, regarding the National Green Tribunal (NGT)
case, the following points were discussed and directed:

1. Alternative Water Usage: Instead of discharging the entire volume of treated water into

the river, it was suggested that this water be utilized for environmental and forestry

purposes.

Forestry Application: It is proposed to use the treated water for watering plants and

maintaining greenery within the forest areas surrounding Kollur, especially during the

summer months.

3. Coordination: The Forest Department is requested to identify suitable areas or
plantations where this treated water can be utilized effectively, thereby reducing the
direct discharge into the river system.

S
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Request: s

In light of the NGT's focus on river pollution, we request the Forest Department to examine this
proposal and provide a technical feasibility report or plan on how the treated water can be
diverted for forest conservation and nursery activities. This will help in complying with the
environmental standards and the directions of the Honorable National Green Tribunal.

Yours faithfully,
(Sd/-)
Executive Engineer

KUWS & DB, Mangaluru
Division




Annexure R-9

S Iweed

MRéDErTTE) 0By HWowmRodTE Dozt geToss

R0 Wose030TE t?‘.raewgdo, asdod;ada TOVNRTY, LVTBIL 28 — 576220
TS %80836: 08254-258266 Email: kollur06@gmail.com

M.n@;zfo.aiosﬂé:IGS/ 2025-26 &w20%:05/02/2026

on,
0c; 2339 HFDOHEIT)
VTR 233
T3y, CVRBdD
o3¢,

DT : 02,,£0% BT Ty ¢ SR e928F KOS, 125/ 20248, KOWORDITOZ €9
TOOR T eri,

et 1: VD BOAHTO T3 Badh ROB;:a3500e00/0TEID /20025-26/1308
BJ00F : 17/01/2026

S C2:21/01/2026 RN BVBIS 2BeT BFTIOHET 537300, SBT A3
SR HDI).

TERRERTRRRhhhdhkhdhdkhkhd

DS DTN, DI, 0T, DTVOT 21/01/2025 Fod IRET B RIS
22e39 HTODONTT OFFIANS), TR, Lodh BT V0,00 B €922 HOs3s 125/ 2024 B
ROWORATOZ DIOT 08/08/2025 COT) SBW R230dh deorohs OINTOOT B[O 207,
BWRERDONI) eH3y, AOWOTIWE, LIDTD 9ID0T =93 TREDTROWD & ®23ode).
Ned FOoLFoONAN B8 FINS DRVOMNRY 27, B ZRROR) B[O At@en B2 OVWEINA
VTR 233 HTDDONET e3LXBE03I Mejadh BOLFDID0E B TINS dWODNRY 207, RS
TOADR ARBEHRATIRODR 2323 IR VN O WA TOL 3 Ay O To Son
AOORPAT03I [OD S8 F¥NT03 93T

WEFF IRoD 1: BeoRDd NYed BowANIA0R Beews Sy R0, YT woedes,s
TELBNPT VT30 BOTOIN BedFORES ROWBFRD, ), BARTIN Jerdoss ROWPEBS),
)8 TELBE OB AT, 2¥F00RN FOBTE TOAW JoIT whay, ROTTE BT 2n,
T,5eB0E0 BBWY SI0T OO 33,5507 E0C3s5e BT Aerders Ao, B8 233,

ORToOR OB : Feendd Mysh BowRMS WA, ATt 58 mxa ny®rieh 26
Betéonss BEBROR, [EOS), wodD BRI 3, wewtons ROTWTE YTy,
FPRetP RepRs;D0W BoRTE esNDRIDL, BN Mysd @Wozwwe a0 O35RE) T3 eved
TTeIT FeDTTE0 BRRHBE, a3, €&0N M WO EDI0T 2,¢%300m RomBE
eRBA S JiEepNTIZE 0D DINTY), erxy, ROTWBRBAY,DMIH )
TINR NPT DR, WRINBrieH BREEONY Wwe¥FToRR Nomze T, A00898 womdy o
TROT OB BT

91

.01 AnyScanner




WEFE dFUD 2 : MyEd SO W90 WwHFCOR! wFBRIT sH3Inon uvwdcﬂj

TodTE T Ma3 N,
262
oo FoB 1 MmEh BowoHS WD weFson u#wmmgggz x;s;i in
VDO, 114 THINER oWeE T, RWPNG a3, 27 FIEH 70X A oF H8,8,03
HIMeH Fomwr Tem@ey RPN, K BOHIAN ggicg;iafa TR ;7;‘35
oRVIE; >
TYDEBADIE a3y, 30w £9030HE), WO FOB TS FRORDT

121 DHFDTD G308 B, 5 650;07° Ty OFBRABL, O0THTI F5295
AMDJO), Q0T B sheers OO AR
SH0HE), BRITIN DI DFED

WwE dHEOD 3 : Beond Msd JOFONS 9% =),
SeRBewhE xodadee;j&naJm S0z 80T FERB BTN w?ma;fg?;aéﬁ
OTT TR IRREHBE BT, gord ok BRIET Wi, BOADA et

BB DOTD BZ3ADE). 89233

ORTON SOB : FeoAD M WO WRHoHY, BEFEN T @mi’;@
TRRBR,E FOWFEE), Mysh BoFHSMN0R TR BTN BrdodE ROWLIETLL,
OF0 T IRRFBNE RAYBS, Word Mok WHPES wit, BOHDL BROE BTWRIN
DRI 20T PN, ILATD S IRADT, ROWODIFOZ DTOT 27/01/2026 TOTD
SR 03 F2SoDhe) 232362 Jeoeodd HRRF,LTANID

WWF IROD 4 : 3HY AT 29230081 ADEOI3 T eI

ODTOON [OD : DY AND wPEFOORT RHOBOI TRHBHRITS R, VI,
NOWORATI0Z 262 THINS) 26 BeCEder® ned 57 =< MyBNFR, TODR BOWOTTTES,
FNRTONR &Y A0 2.823308R XCZ03 FRNBoRN 3PHEOR ARBRANI),. NI, DY
D) 2,¥BTORR AOTOI &002%M3 Tad TRFEN 3PFeANI) Tene DY A3d e,
TEBROW 2.¢30087 OB, Iz, #ee3 AT Ted ZRALIMHZIE 0T SHROR

QB3

1 EDOR O, ITVAHATN, BOBLD BRITE TR ATy Beten WEBoDey,
DI, DN, TELBE FOOB AT, 2230087 FO,REPNE D0 S 3D DROT

B,0tT0RT3.
"SOBRINLRODR"

®
5
o

,;é AnyScanner

1




93

Translated Copy of Annexure R-9

Compliance Report: National Green Tribunal Case No. 125/2024
Government of Karnataka Rural Development and Panchayat Raj Department
Gram Panchayat Kollur, Byndoor Taluk, Udupi District

Date: February 5, 2026 To: The Deputy Commissioner, Udupi District

Subject: Regarding the compliance report related to National Green Tribunal (NGT) Original \
Application No. 125/2024.\

Reference:

1. Udupi Deputy Commissioner Office Order No: Manimom/Udupi/2025-26/1308 dated
January 17, 2026.

2. Minutes of the meeting held on January 21, 2026, under the chairmanship of the Deputy
Commissioner, Udupi.

Respected Sir/Madam,

In connection with the meeting held on January 21, 2026, regarding NGT Application No.
125/2024 and the resolutions passed in the previous meeting dated August 8, 2025, the Gram
Panchayat was instructed to take action and submit a report on specific issues. Following site
inspections and discussions with the public, the compliance report is as follows:

Discussion Item 1: Trade Licenses for Commercial Buildings

o Instruction: Trade licenses (new or renewals) for commercial buildings in Kollur must
only be issued after verifying that their drainage is connected to the underground
drainage (UGD) system and obtaining a certificate of completion.

o Compliance: There are 58 lodges and 26 hotels in the Kollur Gram Panchayat limits.
Only one lodge remains unconnected due to geographical (terrain) issues. The Gram
Panchayat has withheld the renewal of its trade license and issued a notice to rectify the
connection; all other lodges and hotels are successfully connected to the UGD.

Discussion Item 2: UGD Connections for Residential Houses

¢ Instruction: Providing UGD connections to houses falling within the drainage network.

o Compliance: Out of 262 houses in the coverage area, 114 houses have been connected.
27 houses are currently unoccupied. The remaining 121 houses cannot be connected
because they are located below the drainage network level or are too far away. These 121
houses have installed separate septic tanks, ensuring no waste water enters water sources.

Discussion Item 3: Soak Pits for New Constructions

 Instruction: Building permits for new houses must only be granted after verifying the
provision for a soak pit at the construction site.
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o Compliance: This instruction was discussed and officially resolved during the General
Body Meeting held on January 27, 2026.

Discussion Item 4: Prevention of Rainwater Entry into UGD
e Instruction: Taking measures to ensure rainwater does not enter the UGD system.
» Compliance: Owners of 262 houses, 26 hotels, and 57 lodges were inspected and briefed
on preventing rainwater from entering the UGD. They have been warned that strict action

will be taken if rainwater from their buildings is found entering the sewer lines.

Conclusion: Upon verification of the above matters, it is certified that no contaminated water is
being discharged into the river, and all required building drainage has been connected to the
UGD system.

Yours faithfully,

Sd/-
Panchayat Development Officer

Gram Panchayat Kollur, Byndoor Taluk



